
ACT No. XXIII OF 1 93 1 . 

(Received the  assent of the  Governor General on, the  9th 
October, 1931 .) 

Am Act to provide against the publication of matter inciting 
to or encouraging murder or violence. 

HEREAS i t  is expedient to provide against the publica- W tion of matter inqiting to or encouraging murder or 
violence ; It is hereby enacted as follows : - 

1. (I )  This Act may be called the Indian Press (Emergency ,";;,";;;3 
Powers) Act, 1931. duration. 

, 

(2) It extends to the whole of British India, inclusive of 
British Baluchistan and the Sonthal Parganas. 

(3) It shall remain in force for one year only, but the 
Governor General in Council may, by notification in the 
Gazette of India, direct that i t  shall remain in force for a 
further period not exceeding one year. 

2. I n  this Act, unless there is anything repugnant in the ~eflnttlons. 

subject or context,- 

(I) " book " includes every volume, part or division of 
a volume, pamphlet and leaflet, in any language, 
and every sheet of music, map, chart or plan 
separately printed or lithographed ; - 

(2) " document " includes also any painting, drawing or 
photograph or other visible representation; 

(3) " High' Court " means the highest Civil Court of 
Appeal for any local area except in the case of the 
province of Coorg where it means the Eigh Court 
of Judicature a t  Madras ; 

(4) " Magistrate " means a District Magistrate or Chief 
Presidency Magistrate ; 

(5) " newspaper " 

1 
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(5) " newspaper " meaws +any peribdical work &ntaining 
public news or comments on public news; 

(6) " news-sheet " means any document other than a 
newspaper containing public news or coinments on 
public news or any matte* described in sub-section 
(1) of section 4 ; 

k (7) " press " includes a printing-press and all machines, 

t implements and plant and parts thereof and all 
materials used for multiplying documents; 

b (8) "printing-press " includes all engines, machinery, 
C types, lithographic stones, implements, utensils and 

other plant or materials used for the purpose of 
printing ; 

(9) " unauthorised newspaper " means- , 

(a) any newspaper in respect of which there are not for 
the time being valid declarations under. section 5 
of the Press and Registration of Bookfi Act, 1867, xxvoriaa7. 

and 
( b )  any newspaper in respect of which security has 

been required under this Act, but has not been: 
furnished as required ; 

1- 
g. '(10) " unauthol-ised news-sheet " means any news-sheet 
r: oiher than a news-sheet published by a person 
t; authorised under section 15 to publish it.; and 
I 
f i  e (11) " undeclared press " moans any press oth'er than a 

press in respect of which there is for the time E being a valid declaration under section 4 ,of the I 

C 
1 - Press and Registration of Books Act, 1867. xxv of 1867. 

F 
k Control of printing-presses and newspapers. p 

I 
fieposit of 
security by 
keepera of 
printing- 
preasea. 

3. (1) Any person keeping a printing-press who is required 
to make a declaration under section 4 of the Press and Re- 
gistration of Books Act, 1867, may be required by' the Magis- x x v o f l ~ 7 ,  

trate before whom the declaration is made. for reason$ to be 
recorded in writing, to deposit with the Magistpate within 
ten days from the day on which the declaration is made, 

security 

2 ' , *\. 
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securib $~.such ab  bmBubt, not being mors,tJian one thousand. 
rupees, as the Magistrate may in  each case think fit to require; 
in money or the equivalent thereof in securities of the Qovern- 
rneut of India as the person making the deposit may choose: ! 

Provided that if a deposit has been required under sub- f 
section (3) from any previous keeper of the printing-press, the 
security which may be required under this sub-section may 
amount to three thousand rupees. 

(2) Where security required under sub-section (I) has been 
deposited in respect of any printing-press, and for n period of 
three months from the date of the declaration mentioned in  
sub-section (1) no order, is made by the Local Government 
under section 4 in respect of such press, the security shall, ou 
application by the keeper of the press, be refunded. 

(3) Whenever i t  appears to the Local Government that  
any printing-press lrept in any place i n  the territories under 

$ its administration, in respect of which security uncle<? the 
provisions of this Act has not been required, or having$een 
required has been refunded under sub-section (2), is used for 
the purpose of printing or publishing any newspaper, book or 
other document containing any words, signs or visible repre- 
sentations of the nature described in  section 4, sub-section (I) ,  
the Local Government may, by notice in writing to the keeper 8 
of the press stating or describing such words, signs or visible 
representations, order the keeper to deposit with the Magistrate 
within whose jurisdiction the press is situated security to such 
an amount, not being less than five hundred or more than 
three thousand rupees as the Local Government may think fit 
to require, in  money or the equivalent thereof in securities of 
the Government of India as the person making the deposit map 
choose. 

(4) Such notice shall appoint a date, not being sooner than 
the tenth day after the date of tho issue of the notice, on  or  
before which the deposit shall be made. 

4. (1) Whenever i t  appears to the Local Government that Po,vsr ta 

any printing-press in respect of which any secnrity has been declare 
secilrfty or 

ordered to  be deposited under section 3 is used for the purpose f ress iorlelt~d 
n certaln 

of prii~ting o r  publishing any newspaper, book or other docu- 
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the& oalltd,ning any WM~R; sighs ot ' ~$~iblLi $&piSPd$b~iltta'€idf& 
whioh--* 

(d) ideite to or ~hcou~age ,  or tend to Ehcit'e to rir $0 en- 
txjdrdgie, th8 domimi'e's.ion of any o&6nc6 of mui.del: 
or any cognizable offence i'nvolving violenoe, or 

( b )  d k c t l y  or iadiredly expresg app~oval or admir8- 
tioh of- any ~ u c h  offence, or of any persoii, rd&T IW 
fictitious, who has calhmi4ted or is a+leged o+ reA 
presented to have committed any such offence, 

the booa.1 Gavernment may, by notice in wr i thg  to th6 kgeiepgr 
of such printing-press, stating or describing th-e wb+ds, sigh 
or visible representations which in iis opinion are of the nature , 
described above,- 

(i) where security has been deposited, declare such secu- 
rity, or any portion thereof, to be forfeited to IIis 
Majesty, or 

(ii) where security has not been deposited, declare the 
press to. be forfeited Co lIis Majesty, 

add may also declare all sopies of such newspaper, book or 
dther docurhent wherever found in  British India to be fbrfeited 
to His M'itjesty. 

q~pZanation~-R~ expression of approval m admiration 
made in a histarical ar literary work shall be deemed to be of 
the nature dmcribed in this sub-section unless it has the t 6 ~ -  
dency described in olauee (a). 

_ (2) A&er the expiry of Cen dayg from the &Me 09 the' issrie 
of a notice under srlb-sectiun ( I )  declaring a security, 6r any 
port-ion thereof, to be farfeited, the declairation made $11 respect 
of moh press under section 4 ofithe Pregs and kegistration of 
Books Act, 1867, shall be deemed to be annulled. xxv of 1867. 

Deposlt of 6. (1) Where th.e.smuiity @v&fi'h resfiect of any press, or 
further 
seonrity. any portion thereof,' hag Been deda+ed fo!tfei%@d un(f6r 86bfi06 4 

8 ~ Z t i ~ -  du 6, every persoh making a $?6& &ec&raiion iii res- 
pect of such press under section 4 of the Press and Registra- 
I3oh of Boolr~ Act, 1867, shall deposit with the Magistrate be- xxv or 1867. 

f h e  w W n  such declgration is made secuqity to such an amount, 
not beihg less than one thousand or more than ten thousand 
rupees, as tha &fagistrate may think fit to requirc, in money 

or 
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or-.tho equivalent th'ereof -in securities of the Government of 
India as the person making the deposit may choose. 

(2) Where a portion only of the security given i n  respect 
of such press has been declared forfeited under section 4 or 
section 6, any urlforfeited balance still in deposit shall be 
taken as part of the amount of security required under sub- 
section (I) ,  

8. ( I )  I f ,  after security Bas been deposited under section t i ,  Power to 
declare the printing-press is again used for lhe purpose of printing huther 
seauity and 

or publishing ally newspaper, book or other document contain- publications 
forfeited. ing any words, signs or visible representations which, in the 

opinion of the Ilocal Government, are of the nature described 
in section 4, sub-section (I), the Local Government may, by 
notice in writing to the keeper of such printing-press, stating 
or describing such words, signs or visible representations, 
declare- 

, 

!+ (a) the further security so deposited, or any portion there- 

I. of, and 
I ( b )  all copies of such newspaper, book or other document 

i wherever found in British India 
i to be forfeited to Bis Majesty. 

(2) After the expiry of ten days from the issue of a notice 

5 under sub-section ( I ) ,  the declaration made in respect of such 
5 press under section 4 of the Press and Registration of Books 
b 
A xxv or 1807. Act, 1867, shall be deemed to be annulled. 

1 7. (1) Any publisher of a newspaper who is required to z;;;;;y 
I 

k make a declaration under section 5 of the Press and Registru- c$;;;z;t 
E xxv orisci~. tion of Books Act, 1867, may be required by the Magistrate 
k 
t before whoin the declaration is made, for reasons to be re- 
F 
E corded in writing, to deposit with the Magistrate within tell 

i daye from the day on which the declaration is made, sepurity 

d- to such an amount, not being 1nol.e than one thousand rupees, 
i as the Magistrate may in each csee think fit to require, iu 
k 
I money or the equivalent thereof in ~ecurit~ies of tohe G:-overil- 1 
I meni of inciia as the person ~naking the deposit may choose : 
.' Provided that if a deposit has been required under sub- \- 
5 section (3) from any previous publisher of the newspaper, the 
L security which may be required under this sub-section may 
I amollnt to three thousand rupees. 

I (2) Where 
I 

t I I 6 
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(2) Where security required un'der sub-ser,tion (I) has been 
deposited in respect of any ncwapaper, and fn r  a, period of 
three months from the  date of the declaration mentioned in  
sub-section (I) no order is made by  the  Local Government 
under section 8 in respect of such newspaper, t he  security shall, 
on application by the publisher of the newspaper, be refunded. 

(3) Whenever i t  appears to the Local Government that a 
newspaper published within its territories, in respect of which 
security under t,he  provision^ of this Act has not been required, 
or having been required has been refunded under sub-section 
(R), contains any words, signs or visible representations of the 
nature described in section 4, sub-section (I), the Local Gav- 
ernment may, by  notice i n  writing to the publisher of such 
newspaper, stating or describing such words, signs or visible 
representations, require the publisher to deposit with t h ~  
Magistrate within whose jurisdiction the newspaper is publish- 
ed, security to such an amount, not being less than five hundred 
or more than three thousand rupees, as  .the Local Government 
may think fit to require, i n  money or the  equivalent thercof in 
securities of the Government of India as the  person making 
the deposit may choose. 

(4) Such notice shall appoint a date, not being sooner than 
the tenth day after the date of the issue of the notice. on or 
before which the deposit shall be made. 

Power to 
declare 

8. (1) I f  any newspaper in  respect of which any security 
seaurity 
forfeited in 

has been ordered to be deposited under section 7 contains any 
c~rtaincaaea. words, signs or visible representations which, in  the opinion 

of the Local Government, are of t,he nature described in sec- 
tion 4, sub-section (I),  the Local Oovernment may, b y  notice 
i n  writing to the publisher of such newspaper, stating or de- 
scribing such words, signs or visible representations,- 

(a) where the security has been deposited, 'declare such 
security, or any portion thereof, to be forfeited to 
His Majesty, or 

jb) vvhe~e the secni.ity has not been deposited, annul the 
declaration made by the publ i~her  of such' news  
paper unaer section 5 of the  Press and Registra- 
tion of BooIrs Act, 1867, xxv of 1807. 

and may also declare all copies of such newspaper, wherever 
found i n  British India, to be forfeited to His Majesty. 

(2) After 
6 
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(2) After the expiry of ten days from the date of the  issue 
k of a notice under sub-section (1) declaring a security, or any 
E 
F- portion thereof, to be forfeited, the declaration made by the 
i- publisher of such newspaper under section 5 of the Press apd 

1' xxvof1867. Registration of Books Act, 1867, shall be deemed to be 
P annulled. 

9. ( I )  Where the secnrity given in respect of any ncws- Depositof 
further 

paper, or any portion thereof, is declared, forfeited under aeourity. 

section 8 or section 10, any person making a fresh declaration 
under section 5 of the Press and Registration of Books Act, 
1867, as publisher of such newspaper, or any other newspaper 
which is the same in substance as the said newspaper, shall 
deposit with the Magistrate before whom the declaration is 
made security to such an amount, not being less than one 
thousand or more than ten thousand rupees, as the Magistrate 
may think fit to require, in money or the equivalent thereof 
in securities of the Government of India as the person making 
the deposit may choose. 

( 2 ) '  Where a portion only of tli0 security given in respect 
of such newspaper has been declared forfeited under secti0.n 8 
or sectio~l 10, anr  unforfeited balance still in deposit shall be 
taken as part of the amount of security required under sub- 
sectio~i (I). 

.10. (1) I f ,  after security has been deposited under sec- Power to 
declare 

tion 9, the newspaper again contains any words, signs or further security and 
visible representations which, in th:e opinion of t h e  Local Gov- newspapers forfeited. 
ernment, are of the nature described in section 4: sub-sec- 
tion ( I ) ,  the Local Government may, by notice in writing to 
the publisher of such newspaper, stating or describing such 
words, signs or visible representations, declare- 

(a) the further security so deposited, or any portion there- 
of, and 

r 
!. (b)  all copies of such newspaper wherever found in British 

-India 

to be forfeited to His Xajesty. 

(2) After the expiry of ten days from the date of the issue 
of a notice under sub-section ( I ) ,  the declaration made by the 
publisher of such newspaper under section 5 of the Press and 

xxvof.i8e7. Registration of Books Act, 1867, shall be deemed to be annulled 
aria 

I 7 
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and p o  furthor deolaration i n  respect of suoh newspaper shall . - 

.be made save with the permission of the Local Government. 

PI. (1) Whoever keeps in  his possession a press which is 
used for the printing of books or papers without making a 
deposit under section 3 or section 5, as required by the Local 
Government or the Magistrate as the case may be, shall on 
collviction by a Magistrate be liable to the penalty t o  which 
he would be liable if he had failed to make the declaration 
prescribed by section 4 of the Press and Registration of Books 
Act, 1867. XXV of 1867. 

(2) Whoever publishes' any newspaper without making a 
deposit under section 7 or section 9, as required by the Local 
Government or the Magistrate as the case may be, or publishes 
such newspaper homing  that  such security has not been de- 
posited, shall on conviction by a Magistrate be liable to the 
penalty to which he would be liable if  he had f.ailed to make 
the declaration prescribed by section 5 of the Press and Re- 
gistration of Books Act, 1867. xxv of 1867. 

12. (I) Where a deposit is rcquired from the keeper of a 
printing-press under section 3, such press shall not be used 
for the printing or publishing of any newspaper, book or other 
document after the expiry of the time allowed to make the 
deposit until the depcsit has been made, and where a deposit 
is required from the keeper of a printing-press under seo- 
tion 5, such press shall not be so used until the deposit has 
been made. 

(2) Where any printing-press is used in oontravention of 
sub-section (l), the Local Government may, by notice in writ- 
ing to the keeper thereof, declare the press to be forfeited t o  

I 

His Majesty. 

(3) Where a deposit is required froin the publisher of a 
newspaper under section 7 and the deposit is not made within 
the time allowed, the declaration made by the publisher under 
section 6 of the Press and Gegistratior~ of 13oolrs Act, 1867, XXVof1807. 

I 
1 ,  
j 

shall be deemed to be annulled. 

18. Where any person has deposited any security under 
this Act and ceases to keep the press in  respect of which such 
security was deposited, or, being a publisher, makes a declara- 
tion under section 8 of the Press and Registration of nooke 1 

Act, 4 
8 J 
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F1887. A C ~ ,  1867, he may apply to the Magistrate within whose juris- 
diction such press is situate for the rkturn of the said security ; 
and thereupon such security shall, upon proof to the satisfac- 
tion of tlze Magistrate and snbject to the provisions herein- 
before contained, be returned to such person. 

14. Wlzere any printingpress is, or any copies of 
newspaper, book or other document are, declared forfeited to ~ a m U t .  

His Majesty under section 4, section 6, section 8, section 10 
or section 12, the Local Government may direct a Magistrate to  
issue a warrant empowering any police-officer, not below t h e  
rank of Sub-Inspector, to seize and detain any property ordered 
to be forfeited' and to enter upon and search for such property 
in any premises- 

(i) wlzere any such property tuay be or may be reason- 
ably suspected to be, or 

(ii) where any copy of such newspaper, book or other 
document is kept for sale, distribution, publication 
or public exhibition or is reasonably suspected t o  
be so kept. 

Unauthorisecl news-shsets and newspapers. 

15. (I) The Magistrate may, by order in  writing and sub- Authorisation of persons to 

ject to such conditions as he may think fit to impose, authorise publ~sh sheets. news- 

any person by name to publish a news-sheet, or to publish 
news-sheets from time to time. 

(2)  A copy of an order under sub-section (I) shall be fur- 
nished to the person thereby autho~ised. 

(3) The Magistrate may a t  any time revoke an order made 
by him under sub-section ( I ) .  

16. ( I )  Any police-ofher, or any other person empowered Power selze and to 

in  this behalf by the Local Government, may seize any ,in. 
authoriscd news-sheet or unauthorised newspagcr, wherever news-sheets and news. 

fouhd . papers. 

(2 )  Any Presidency Magistrate, District Magistrate, Sub- 
divisional Hagistrate or Magistrate of the first class may by 
warrant authorise any police-officer not below the rank of Sub- 
Inspector to eBter upon and searoh any plac'e where any stock 

of 
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of unauthorised news-sheets or unauthorised newspapers may 
be or may be reasonably suspected to be, and such polTce- 
officer may seize any documents found in  such place which, 
in his opinion, are unauthorised news-sheets or unauthoriaed 
newspapers. 

(3) A11 documents seized under sub-section (I) shall be pro- 
duced as soon as may be before a Presidency Magistrate, Dis- 
trict Magistrate, Sub-divisional Magistrate or Mapstrate oi 
the first class, and all documents seized under sub-section (2) 
shall be produced as soon as may be before the Court of the 
Magistrate who issued the warrant. 

(4) If ,  in the opinion of such Magistrate or Court, any of 
such' documents are unauthorised news-sheets or unauthorised 

1 

newspapers, the Magistrate or Court may cause them to be 
destroyed'. If ,  in  the opinion of such Magistrate or Court, 
any of such documents are not unauthorised news-sheets or 
unauthorised newspapers, such Magistrate or Court shall dis- 
pose of them in  the manner provided in sections 523, 524 and 
525 of the Code 01 Criminal Procedure, 1898. v of 1808, 

17. (1) Where a Presidency Magistrate, District Magi~. 
trate or Sub-divisional Magistrate has reason to believe that 
an unauthorised news-sheet or unauthorised newspaper is be- 
ing produced from an undeclared press within the limits of 
his jurisdiction, he may by warrant authorise any police- 
officer not below the rank of Sub-Inspector to enter upon and 
search any place wherein such undeclared press may be- or 
may be reasonably suspected to be, and if, in the opinion of 
such police-officer, any press found in such place is an unde- 
clared press and is used to pro'duce an unauthorised news-sheet 
or unauthorised newspaper, he may seize such press and any 
documents found in the place which in his opinion are un- 
authorised: news-sheets or unauthorised newspapers. I 

(2) The police-officer shall make a report of the 8ea.rch to 
tlie Court which issued the warrant and shall produce before 
such Court, as soon as may be, all property seized: 

Provided that where any press which has been seized cannot 
be readily removed, the police-officer may produce before the 
Court only such parts thereof as he may think fit. 

(3) If 
10 
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. (3) I f  such' Court, after such inquiry as it may deem. re- . . 

quisite, is of opinion that  a press seized under this section is . . 

a n  undeclared press which is used to.  produce an  unauthorisea , 

news-sheet or unauthorised newspaper, it may, by order in 
writing, declare the press to be Qorfeitea to H i s  Majesty. I f ,  ! 

after such inquiry, the Coud is not of such opinion, :it shall 
dispose of the  press in  the manner provided in sections 523, 
524 and 525 of the Code of Criminal Procedure, 1898. 

. . 

(4) The Court shall deal with documents produced before , - 
it under this section in  the manner provided in  sub-section (4) 
of section 16. 

18. (1)Whoever  makes, sells, distributes; publishes or  Penalty for 
dlssemlnatlng 

publicly exhibits or lteeps for sale, distribution or p~bl ica t~ ion ,  ;z;;!,";;E;d 
. . 

any unauthorised news-sheet or newspaper, shall be punishable gpdgwe-  

with imprisonment which may extend to six months, or with 
fine, or with both. . . 

(2)  Notwithseanding anything contained i n  the Code of 
- Criminal Procedure, 1898, a n y  offence punishable under sub- 

section (I), and any abetment of any such offence, shall be 
cognizable. . . . . 

Special p~ovis ions  relating to  the  seizure of certain documents.  
. . 

. . 

. ' 19. w h e r e  any newspaper, book or other document wher- Power to 
declare 

ever made appears t,o the Local Government to contain any  .certain 
publications 

words, signs or visible representations of the nature 'described forfelted 
and to issue 

in  section 4, sub-section ( I ) ,  the  Local Gove~nment may, b y  search 
warrants 1 

notification' in  th'e local official Ga~e t t e ,  stating the grounds of for same. 1 

i ts opinion, declare every copy of the  issue of the n.ewspaper, I 
and every copy of such book or other document to be forfeited to I 
His  Najesty, and thereupon any police-officer may seize the  
same wherever found in  British India,  and any Magistrate 
may by warrant authorise any police-officer not below 'the rank 
of. Sub-Inspector to enter upon and search for the same i n  
any  premises where any copy of siich issue or any such book 

i 
or other document may be or may be reasonably suspected to 

I 
be. i 

26. The Chief Customs-officer or other officer authoriied b y  Power detain to pack- 

the Local Governmen% in  this behalf may detain a n y  package agescanbin- 

brought,. 

II 

.<.. 

.;I 
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i (Special provisions relating to the  seizure of certain documents. 

Powers o f H i g h  Court .) 1 
Ing certain bronght, whether hy land, sea or a,ir, into British India which k> publicrrtions 

r whenim- he suspects to contain any newspapers, books or other docu- 
I ported lnto 

p ~r l t i sh~ndia .  ments of the nature described in section 4, sub-section ( I ) ,  
r; aad shall forthwith forward copies of any newspapers, books 
t or other documents found therein to such officer as the Ilocal 
*I Government may appoint in this behalf to be disposecl of in 

$, such manner as the Local 'Government may direct. 
Prohibition of 
transmission 21. No unauthorised news-sheet or unauthorised newspaper 
,","Isit::- shall be transmitted by post. 
oumcnts. 

Power to 
detainarticles 22. Any officer in charge of a post-office or autllorised by 

","!i",,t'c~ the Post-Master General in this behalf may detain any article 
post. other than a letter or parcel in course of transinission by post, 

which he suspects to contain- 

(a )  any newspaper, boolr or other document containing 
words, signs or visible represeiitations of the nature 
described in section 4, sub-section ( I ) ,  or 

(b) any unauthorised news-sheet or unauthorised news- 
paper, 

and shall deliver all such articles to such officer as the Local 
Government may appoint in this behalf to be disposed of in 
such manner as the Local Government may direct. 

Powers of H i g h  Court .  

Application to High 28. ( I )  The keeper of a printing-press who has been order- 
set aside ed to deposit security under sub-section ( 3 )  of section 3 ,  or the order of 

publisher of a newspaper who has been ordered to deposit 
security under sub-section ( 3 )  of section 7 ,  or any person 
having an interest in any property in respect of which an 
order of forfeiture has been made under section 4, section 6, 
section 8, section 10 or section 19 may, within two mouths 
from. t,he date of such order, apply to the High Court for the 
iocal area in which such order was made, to set aside such 
order, and the High Court shall decide if the newspaper, boolc 
or other document in respect of which the order was made 
did or did not contain any words, signs or visible representa- 
tions of the nature described in section 4, snb-section ( I ) .  

(2) The 

12 
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(Powers of High Court.) 

(2) The keeper of a printing press in respect of which an 
order of forfeiture has been made under sub-section (2)  bf sac- 
tion 12 on the ground that it has been used in contravention 
.of sub-section (1) of that section may apply to  suqh High 
Court to set aside the order on the ground that the press was 
mot so used. 

24. Every h c h  application shall be heard and determined :;.z;g~;~~- 
by a Special Bench of the H&% Court composed of three 
Judges, or, where the High Court consists of less than three 
.Judges, of all the Judges. 

25. (1) If i t  appears to the Special Bench on an applica- Order of Speolal Bench 
tion under sub-section (1) of seition 23 that the words, signs setting aside 

forfeiture. 
*or visible representations contained in the newspaper, book 
.or other document in  respect of which thc order in question 
was made were not of the nature described in section 4, sub- 
section (I), the Special Bench shall set aside the order. 

(2) If i t  appears to the Special Bench on an application 
-under sub-section (2) of section 23 that the printing-press was 
mot used in  contraventYon of sub-section (1) of section 12, it 
shall set aside the order of forfeiture. 

(3) Where there is a difference of opinion among the Judges 
-forming the Special Bench, the decision shall be in accordance 
-with the opinion of the majority (if any) of those Judges. 

(4) Where there is no such majority which concurs in 
.setting aside the order in  question, the order shall stand. 

26. On the hearing of an application under sub-section (I) Evidence to 
prove nature 
or tendenoy o f  section 23 with reference to any newspaper, any copy of o,mwsp aper8a 

such newspaper published after the commencement of this Act 
- - 

may be &en in evidence in aid of the proof of the nature or 
-tendency of the words, signs or visible representations con- 
tained in such newspaper, in respect of which the order was 

-made. 

27. Every High Court shall, as 8oon as conveniently may Praoedureln 

-be, frame rules to regulate the procedure in the case of such ~ i g h  m ~ t .  
.applications, the amount of the costs thereof and the execution 
of orders passed thereon, and until such rules are framed the 
practice of such Court in proceedings other than suits and 
appeals shall apply, so far  as may be practicable, t o  ~ n c h  

;applications. 

28. Every 
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E .  
Supplemental .  

2'8. Evary notice untier this Act shall be sent t o  a-Idagis- 
trate, who shall cause i t  to be served in the manner provided 
for the service of summonses under the Code of Criminal Proce- 
dure, 1898: 4 

V of 18% 

Provided that  if service in  such manner cannot bv the 
hr 

exercise of due diligence be effected, the serving officer shall, f 

where the notice is directed to the keeper of a press, affix a 
aopy thereof to some conspicuous part of the place where the 
press is situate, as described i n  the keeper's declaration under t 

section 4 of the Press and Registration of Books Act, 1867, xxv of xi* 

and where the notice is directed to the publisher of a news- 
paper, to some conspic~~ous part  of the premises where the pub- 
lication of such newspaper is conducted, as given in the pub- 
lisher's declaration under section 5 of the said Act ; and there- 
upon the notice shall be deemed to have been duly served. 

29. Every warrant issued under this Act shall, so far  as 
it relates to a search, be executed in the manner provided for 
the execution of search warrants under the Code of Criininnl 3 
Procedure, 1898. v of IS~S, 

30. Every declaration of forfeiture purporting to be made 4 
under this Act shall, as against al l  persons, be conclusive evi- 
dence that  the forfeiture therein referred to has taken place, 
and no proceeding purporting to be taken-under this Act shall 
be called in question by any Court, except the High Court on 
application under section 23, and no civil or criminal proceed- 
ing, except as provided by this Act, shall be instituted against 
any person for anything done or in good faith intended to be 
done under this Act. 

31. Nothing herein contained shall be deemed to prevent 
any person from being prosecuted under any other law for any 
act or omission which constitutes an  offence against this Act. 

32. So long as this Act remains in force, all declarations 
required to be made under section 4, section.5, section 8 and 
section 8A of the Press and ~ e ~ i s t r a t i o n  of Books Act, 1867, XXV 

shall be made, in a Presidency-town before the Chief Presi- 
dency Magistrate, and elsewhere before the District Magistrate. 


